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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD,

R,P.N0.73/91. Date of Judgment éQ')1‘°1?\Q
O.A.%%.678/91-
K.Yellappa .. Petitioner

Vs. -

1, Supdt. of rost Offices,
Medak Division,
Medak.
2. Director of Postal Services,
Hyderabad Region,
Hyderabad. .+ Respondents
Counsel for the Applicant ¢+ Shri S,Ramakrishna Rao
Counsel for the Respondents : Shri N,Bhaskara Rao, Addl. CGSC
CORAM:
Hon'ble Shri R.Balasubramanian : Member(A)

Hon'ble Shri T.Chandrasekhar Reddy : Member(J)

I Judgment as per Hon'ble Shri R.Balasubramanian,
Member(A). |

This review petition has been filed by Shri K.Yellappa
under Rule.l7 of the Central Administrative Tribunal (Procedure,
Ruleg, 1987 against the Supdt., of Post Offices, Medak Division,
Medak & another, seeking a review of the order dt, 17.9.91
in 0.A,No.678/91., The 0.A. was‘filed with a prayer to order
the respondents to appoint the applicant as Postmaster,
Siddipet Head Post Office in officiating capacity as long as
there is a wvacancy in the Division,

2. The case was considered and dismissed on merits;'
3. The review is sought for on the grounds that the Tribunal
considered only one aspect of his transfer to Medak Head Post

Office and that the Tribunal did not give proper thought

to the points raised by him in touching the procedural aspects

and mandatory provisions. Apart from seeking a reconsideratior
of the judgment, the applicant has not been able to point out
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any error apparent nor has he produced any new material
which he could not do so at the time of hearing the O.A.
Thergﬁs, therefore, no case for review . and the review

petition is dismissed with no order as to costs.
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( R.Balasubramanian ) - { T.“handrasekhar Reddy )
~ Member(a). - Member(J)}.

eds A Lt
Dated: [ i o Dy. Registrar(J

Cepy to:-

1. Superintendent of Poest Offices, Medak Division, Medak
2. Director eof Postal .Services, Hyderabad Region, Hyderabad,
3. One cepy to Sri{_S;Ramakrishna Rae, advecate, CAT,'Hyd.

4. One copy to Sri. N.Bhaskara Rao, “ddl. CGSC, CAT, Hyd

5. One spare copY.
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TYPED BY  COMPARED BY
CHECKEL BY APPROVED 3Y
p‘Nﬁ-—. : \/

THE HON'BLE MK.R,BALASUBRAMA NIAN:M(A)

AND

. THE HDN‘BLE‘MR.T.CHANDRASEKHAR REDDY ;

MEMBER (JUDL)

ANE—

THE HON* BLE MR C 0RO Y~ MEMBERLIUDL.

Dated: 2//7/1992.

ORLER / JUDGMENT~"

RoA./Coh M e, No\ .73/”'\/

in
O.A.No. 67379/ '

T A Noy | (WP No. —Jeae

Admltted and 1nterlm directions
lssued

Disposed of with directions

Dismissed as withdrawn

Lﬁsmissed for Lefault,
M.A .Ordered/Re jected.

No order as to costs, \—"
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